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(xvli) Exorbitant escalation of rents deman-
ded by Bombay Port Trust.

SHRI RATANSINGH RAJDA (Bom-
bay South) : Bombay Port Trust is the
biggest landlord owning 1800 acres of land
in the City of Bombay. Several principal
commodity markets such as grain, timber,
iron, steel, charcoal, coal, tiles, cotton, sand-
lime exist on these lands since generations on
monthly tenancy or 15 monthly leases, the
rent whercof was revised periodically aggre-
gating about ten times the original rent.

Recently, B.P.T. has demanded escalation
of rent amounting to 1000 to 1200 per cent.
This exorbitant demand has greatly perturbed
and jolted the tenants.

Itis worth nothing that government or
semi-government departments like Food Cor-
poration, Indian Oil, Defence and Bombay
Municipal Corporation have refused to
accept such excessive increasement of rent.

If this highly exorbitant rent is imposed
taking advantage ©f non-application of the
Rent Act, to B.P.T. lands, the entire trade
infrastructure, the backbone of commercial
activities in Bombay will come to standstill
and thousands of people would be thrown
out of jobs.

This exorbitant increment of rent to 1000
to 1200 per cent is not only unjust but it is
reckless, arbitrary, atrocious and monstrous
also unheard of in any civilised society. Cen-
tral Government must behave as an ideal
landlord, if they exploit the helplessness of
common man what remedy lies for common
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citizens. Let us not push the citizens with
ther their backs to the wall. It is high time

t!:le Central Government reconsider the deci-
sion regarding ill-adise dvincrement of rent.

(xvili) Need for development of areas under
Machhlishahr Constitueney of Uttar Pradesh.
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faafor ¥cosg ATIITF a‘ \ afirarraY arf¥- ‘That the following amendments made by

Tt SRR @se ﬂ?fg{ = ﬁ‘% qfﬁﬁ' fegT Rajya Sabbha in t.hc.Bill further to amend
F N 5 : 6 the Merchant Shipping Act, 1958, be taken
g f® Sods g1 &qiHd gr war g, favg into consideration:-
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g ‘1982’ the figure ‘1983 be substituted” .

‘“Enacting Formula

“Clause 1

qd: AIFIT § ¥g g0y ¢ fF Q@ The motion wa: adopted.
T - t

qgcaqu o afgmrala LEAL + waf MR. CHAIRMAN : Now we shall take up
F garier FW@E & ¥ TR the amendment made by Rajya Sabha.
fer T o The question is °
14.35 hrs. Fnacting Formula

MERCHANT SHIPPING (AMENDME- “That at page 1, line 1. for the word Thir-
NT) BILL ty-third” the word ‘Thirty-fourth’ be

substituted.”
MR. CHATRMAN : The House will take .

up the Merchant Shipping (Amendment “Clause 1
Bill.
(2) *That at page 1, line 4, for the figure
THE MINISTER OF STATE IN THE '1982’ the figure "1983’ be substituted.
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.A. ANSARI): On behalf" The Motions was adopted.
of my colleague, Shri K. Vijaya Bhaskara
Reddy, I beg to move : SHRI Z.A. ANSARI : I beg to move :—

‘That the amendments made by Rajya

That the following amendments made by Sabha in the'Bilibe sgreed to?

‘Rajya Sabha in the BiMl further to amend
_the Merchant Shipping Act, 1958, be taken MR. CHAIRMAN : The gestion is

into consideration:-
*That the amendments made by Rajya

" Enacting Formula Sabha in the Bill be agree to.’
(1) That at page 1, line I, for the word The Motion was adopted.
Thirty-third, the word "Thirty-fourth be sub- R
stituted”. 14.40 hrs.
“Clause 1 MOTION RE TWENTY-NINTH,
THIRTIETH AND THIRTY-FIRST
(2) That at page 1, line 4, for the figure REPORTS OF U.P.S.C.

1982 the figure ,1983° be substituted".

. ) . MR. CHAIRMAN : The house will now
These are technical amendments which I  (ake up further consideration of the following

am presenting. motion moved by Shri P. Venkatasubbaiah
MR. CHAIRMAN : The question is:- on 5th November, 1982, namely \—



